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Title: The Minister of State of the Ministry of Skill Development And Entrepreneurship And Minister Of State In The Ministry of Parliamentary Affairs
made a statement regarding Government business for the week commencing the 27th April 2015 and submission made by Members.

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): With your permission, Madam, I rise to announce that the Government Business for the

week commencing on Monday, the 27t April, 2015 will consist of :-

1. Consideration of any item of Government Business carried over from today's Order paper.

2. Discussion and Voting on Demands for Grants for 2015-2016 under the control of the following Ministries:-
(a) Home Affairs;
(b) Environment, Forests and Climate Change; and
(c) Health and Family Welfare.

3. Submission to the vote of the House of Outstanding Demands for Grants in
respect of Budget (General) for 2015-2016 at 6.00 p.m. on 28.04.2015.

4. Introduction, consideration and passing of Appropriation (No. 2) Bill, 2015,

5. Consideration and passing of the Finance Bill, 2015.
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DR. SATYA PAL SINGH (BAGHPAT): Madam, my proposed submission is about the widespread malpractices in the education system starting from
admission in KG to professional courses as well as in conducting the examination. It is ruining the career of the youth as well as weakening the
foundation of India.

SHRI MULLAPPALLY RAMCHANDRAN (VADAKARAY): Thank you, hon. Speaker. I request to include the following subjects in the agenda for next
week's business in the Lok Sabha.

1. Deep crisis faced by rubber cultivators due to steady fall in price of natural rubber.

2. The widespread protest among fishing community across the country on the implementation of Dr. Meenakumari Commission Report on deep-sea
fishing.
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SHRI K. PARASURAMAN (THANJAVUR): Madam Speaker, the following items may be included in the List of Business for the next week:-

1. Need to release funds to the tune of Rs. 30 crore as estimated by the Archaeological Survey of India for renovation of world famous
Brihadeeswarar Temple known as 'Big Temple' in Thanjavur.

2. Need to provide funds which are pending for upgradation of Music College, Saroboji College and Tamil University in Thanjavur to the tune
of Rs. 5 crore.

oft 2me eaer aierdt (3eht) 1 amorofter arzigr #idlcrn, 3P AAE B ORI B Slrer By Beaferaa vSid o enfire war & ol yeror wor &t pur @ -
1. orf Reeht 3 3icht & da aer 38 rsiercht e Jar @1 gffifor aeror @1 wrl @3, aeiifds s e Jar & aier Foft I amer ag @ F
2. o1 3 orftdl Yam B oftdl 54 ardt 60 ad B FHuz A a3 g, G, R vd Riaserior el @ AR Yogiol B oot B @i 3w A w1 ol R s
HON. SPEAKER: Now, we will take up the next item 'Motion for Election’, Shrimati Nirmala Sitharaman.
...(Interruptions)

DR. M. THAMBIDURAL (KARUR): Madam, Shri Rajiv Pratap Rudy made a statement regarding next week's agenda. ...(Interruptions)
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DR. M. THAMBIDURAI: Madam, just now our Minister made a statement about what we are going to discuss next week, and various other Members
have also made their submissions. We have decided in the Business Advisory Committee that we would take up for discussion six Demands of
various Ministries. I do not know whether we are going to complete the discussion on all these six Demands. If it is not possible, once again, we
have to go for guillotine. This is an opportunity for various Members to participate in the discussion on Demands of various Ministries so that they
can express their ideas. Today, for example, we have decided to take up the Demands of the HRD Ministry for discussion. However, we have seen in
the Agenda that the GST Bill is coming up for consideration and passing today. If we are taking the Bills, what will happen to the discussion on those
Demands? Are we going to postpone the guillotine? If we are going to postpone the guillotine, I have no objection and let the House take up the Bills
also.

Madam, this is a very important thing. Since it has been revised, I am raising this issue. How are we going to take up the discussion on Demands,
which are also more important? The House has to pass this financial business.

HON. SPEAKER: I know. He has referred to these Demands also. The matter has come to my notice and I will think about it. I will discuss it. Mr.
Rudy, do you want to say something on this? The GST Bill was already introduced in the House on 19.12.2014. It was already introduced in the
House.
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#TolofleI 3ERIgl & IACHT et oidl 3, ag ora e, el SRy
€| ()

oft arstta yrma =t ¢ dkew & .. (@)
HON. SPEAKER: At that time, we will see. Whatever you have said, we will try that all the subjects will be there first. It is all right.
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...(Interruptions)
SHRI TATHAGATA SATPATHY (DHENKANAL): T am on a point of order.
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SHRI TATHAGATA SATPATHY: It is about Rule 79. ...(Interruptions)
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...(Interruptions)
SHRI TATHAGATA SATPATHY: It is about Rule 79. ...(Interruptions)

HON. SPEAKER: It is the Report of the Business Advisory Committee. Submissions are there. In the Report of the Business Advisory Committee, all
those things are there that we have discussed in the BAC. 321 3uz art d art @),
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SHRI TATHAGATA SATPATHY: Rule 79 is very clear. ...(Interruptions)

HON. SPEAKER: What are you raising? I am sorry. =& anft sidf smeam amu 321 s suf3er ol & How can it be? & are 3 smudt aaf asssht Yo ol e 3 apft
asai A & sneen? At that time, you were not there. I have already given the ruling on your Adjournment Motion. Now you are talking about something.
You cannot say something like that.

...(Interruptions)
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